155 Gujarat Appropriation Bill

[Mr,

sums feem and out of 1the Conioli-
tlated Fund of the State of Gujarat
for services ol the finamcial vear to79-
Bo, b aken inte  consideration.™

Chajrman]

The motion was adopied.

MR, CHARMAN : Yow the ques-
tion is : :

“That clauses 2, 3 and che Schedule
stand part of the Bill.”

The motion was adopied,
Clauses 2. 4 and the Schedule were added
fo the Bill.
MR, CHAIRMAN : The question is :

Enacting For-
staned  part of

“Inat Clause 1, the
mula and the Title
the Bill”

The motion was adop ted.

« Clause 1. the Enacting Formula and the
Title were added tn the Bill.

R. VENKATARAMAN: I
move:

SHRI
beg to

“That the Bill be passed.”

MR. CHATRMAN : Tac t|.uwsliun is:

“Toat the Bill be passed.”

The motion was adapted.
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1730 hrs.

MADHYA PRADESH BUDGET—
GLENERAIL DISCUSSION,
DEAMANDS® FOR GRANTS ON
AGCOUNT o MADHY A PRADESH)
1pdo-B1 AND SUPPLEMENTARY
DEMANDS* FOR GRANTS
(NCADTIY A PR ADESHY, 1u7n-llo.

MR, CHAIRNMAN @ Now, we ghall
take up the Madhvi Pradesh Bydget,

Moton  moved :

“That the resoeetive syms not exeeed-
ing the amounts on Revenue  Acrount
and Capital Account shown in the third
column of the Order Paper. be granted
to the Preesident out of the Con golidated
Fund of the Stte of Madhya Pradesh, on
acemnt, for  or  toward defravine  the
charges during the year ending «n the
qist day of March, 1681, in respeet of the
heads of demand's enteerd in the s=cond
column thereofl agai st Demands Nes. 1
o 43."

“That the resorctive Supplementary
sam not exceeding  the amounts  on
Revenue Account  and Capital Account
shown in the third column of the Order
Paprr, be granted to the Pregident oat of
the: Consolidated Fund of the State of
Madhya Pradesh, to defrav the charges
that will come in eows: of pavient
during the year ending on the gist dav
of March. 10flo. in rcspect of the follow-
ing demands entered in the  s=cond
column thereof—

104 610001, 13, 17
ETLRR AT

Demanrls Nos.
o 24, 27 L0 30, 32 1O 35.

smaads for Graats o1 A vaen! (M iya Pradesk) for 1982-31 submitted to the vote of Lok Sabha.

Amount of Demand for grant

No. of Name of Demand 1
Demand on Account submitted to the
vote of the House.
1 2 3
Revenue Capital
Rs. Rs.
1. General Administration . . 1,47,59,000 —
2, Other expenditure pcrlmnlng to General Administration
Drepartment . . . . - 12,56,000 —_—
q. Police . g ; . . . ’ 20,07,38,000 1,886,000

* Movsed with the recoinmendation of the President.

i~
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1 2 q
4, Other expenditure pertaining to Home Deparlment 93,49,000  1,16,85,000
5. Jails . . i . . . . . . 1,57,56,000 -

6. Expcndilurc pertaining to Finance Department . 5,78,72,000  3,82,40,000
7. Expenditure pertaining to Scparate Revenue and Re-

gistration Departments . . . 3,53,10,000 49,000
8. Land Revenue and District Administration : ) 9,15,70,000 70,83,000
9. Other Expenditure perl:umm: to Revenue and Land

Reforms Departments " . 1,909,536, 000 .
10. Forest . . . . . . . . i 28,05,66,000 44,45,000

11. Expenditure pcrlammg to Commerce and Industry De.

partment . . 2,58,24,000 1,58,02,000
12, Electricity . ; . s . . . . 9,44,61,000  40,97,66,000
13.  Agriculture . . . ” . ) . 11,24,40,000  5,85,5%,000
r4. Animal Husbandry . . . . . s 3,88, 79000 —_
15, Dairy Development . . . . . . . 2,27,5%,000 —
16, Fisheries . . . . . . . i L 43,46,000 5,40,000
17, Cooperation . s ; . : i 1,84,16,000 2,68,00,000

18, Labour and Employment ) . . ) i 1,90,39,000

19, Medical Public Health and Family Welfare - 21,68,54,000 33,000
20, Public Health Engineering . . . . . 14,51,86,000 1,02,47,000
21, Expenditure pertmnmgto the Hounngand Enviromment

Department : . ; 59,47,000  1,18,67,000
22, E;pc;ntdlm.“ pc.rtammg to Loc:.l Government Dcpa: t- 1.12,20,000 -
28. Irrigation Works i . . " . . . 15,66,75,000 42,52,18,000
24, Public Works . . . . . . . 28,77,91,000 6,85,72,080
25. Expenditure perr.ammg to Mineral Resources Dtpll‘l.-

ment . . 34,635,000 —
26, Langusges . . . - . . . . 5,20,000 —
29, Education . . . . . : ; 52,15.92,000 13,16,000
28. State Legislature and Elections . . . . 1,55,17,000
20. Administration of Justice : . « @ 1,74,63,000

30. Expenditure pertaining to P.mcha}-at and Rural De-
velopment Department ; . . 16,B9,74,000 66,000

31.  Expenditure pertaining to PIaumng, Economics and
Statistics Departments . a . 71,572,000 18,08,000




159 Madhya Pradesh MARCH 15, 1980 Budget, 80-81,

16C
Genl. Dis,, D.G. on Account (M.P.), 80-81, & D.S.G. (BL.P.), 79-80

1 2 3
32. Information and Publicity 50,72,000 4,000
33. Tribal and Harijan Welfare . . . . 12,83,82000 41,83,000-
34. Social Welfare 3.14.07,000
35- Rehabilitation 43.95,000 10,69,000
36.  Civil Supplies 5 ; . 6.47,000
37. Tourism . . . . . . . 7,49,000 16,95,000-
38. Archaeology . . . . . 17,210,000
39- Expenditure pertaining to Food Department . . 34,092,000 7,00,000-

40. Irrigation Qomrmand Areas Development 2,20,95,000  3,15,77,000

4t. Tribal Arcas Sub-Plan

. . . . . 20,84.31,000 19,64,56,000
42. Public Works relating to Tribal Arcas Sub~Plan . 6,26,000  3,14,80,000
43- Additional Expenditure in scarcity affected Areas . 13,20,00,000 0.05,00,000

~

\
Supplemsntary Demands for Grants (Madlya Pradesh) for 1979-80 submitted lo the Vote of Lok Sabha

No. of

Name of Demand Amount of Demand for
Demand

Grant submittedd  to the
vote of the House

— e T s

2 ) 3
Revenue Capital
Rs. Rs.

1. General Administration 17,49,000
2. Other Expenditure pr-rlammg to General Administration

Department . } . 5,603,000 ..
3. Police . . . . 2,92,77,000 .
4. Other Expenditure pertainiug to Home Department . 2,20,60,000 435,00,n000
6. Expenditure pertaining to Finance Department . 68,27,000 ‘e
7. Expenditure pertaining 10 Scparatc Revenur and Re-

gistation Departments . . . . 21,000 .

Laru:l Revenue and District Administration . 41,53,000 44,40,000
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1 2 3
g. Other Expenditure pcrtmmng to Rcvcnuc and Land
Reforms Departments 13,18,000
10 Fnrﬂl . - * . . . . - - 8)301 1 9-000 38184!000
11.  Expenditure pertaining to Commerce am:l Indu.slr}
Drpartment . 7,86,000 88,50,000
1. Agriculture " 71,000 4,17,00,000
17. Cooperation . 7,20,000 £9,50,000
18. Labour and Employment . . . 3,85,000
19. Medical, Public Health and Family Welfare 25,44,000
_a0. Public Health Enginerring 3.63,85,000
21. Expenditure pertaining ton Hnuung and Environment
Department . . . ; 1,000
22. Expenditure pﬂ'tammg to LomI Gov\:mmrnt Dcpart—
nient . . 1 '5781000 12,00,000
2g. Irrigation Works 52,000 n,.ooo
24. Public Works . . . 21,000
27. Education . § . . - . 2,000 3,00,000
28. State Legislature and Elections . 65,68,000
20, Administration of Justice 21,10,000
go. Expenditure periaining to Panchayat and Ruwal De-
velopmant Department . . . . . 9,06,98,000 54,804,000
32. Information and Publicity . . : 5.00,000
33. Tribal and Harijan Welfare 3,000 42,00,n00
34. Social Welfare . . . . - 4,000 15,30,000
35. Rchabilitation . . : . . 30,90,000
40. [Irrigation Command Areas Development 1,000
41. Tribal Arcas Sub Plan . i - 4+35,000
43. Additional Expenditure in Scarcity Areas 25,07,02,000

2747 LS—b

- ———— e
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SHRI BASUDEB ACHARTA (Bankura):
Mr. Chairmin, the Midhya Pradesh
Budeet as pres nted by thz hon. Finance
Minigter does not  reflect anv  radical
change in the policy of the Government.
You are aw.ue of the fact that more than
50 p-recntolthe popalation of Madhya
Pradr-sh is  af-cted bhv unprecedented
drought. Out of 50 million prople, 26-4
million p=ople. of the State are it
by drought. Rs. 15 eror-g which have
been  alloted for drought relicf  work
are 100 meagre an amouniiocombatthe
situation.

There 8 a large scale corruption  in
relief operation in - Madhva Pradesh.
More than 50 per cont of relief works are
heing executed through  newly elected
Gram Panchavat., Part of the remaining
works have been entrusted 10 private
contractors. The complaints are
numrrous in works  being  evecutred
through private agencies. 1t is for the
first time in the drought history of the
State that relief works have been
entrusted  to  private  contractors, 1
suggest popular committees should be
formed to supervise  relief  warks  in
Madhya Pradesh.

Today sugar is being sold at Rs. 6-7
per kg,  Most of the sugar mills have
"been closed due to anti-labour policy of
the management, Workers are not paid
their wages and bonus and the sugar
producers of the State have yet to get
their price. The administration has even
allowed a rebate on excise duty to these
sugar mills,

The Present government is also adopting
the same repressive measures to curb the
trade union movement and the discon-
tent of the workersin various parts of
the State. Extrrnment orders  were
passed on many C.LT.U.  activities.
Around Bhilai Sieel Plant, there are a
number of small and meduim scale indus-
tries manufacturing various component
parts of Bhilai Steel Plant. The condi-
tions of the workers in these factories are
extremely bad. Most of the workers
ate working under contractors with no
prospeet  of permanency. In Rayhora
Iron Ore, in Bharat Aluminium at
Korba and in Bharat Heavvy Electricals,
everywhere th~ administration is adopting
draconian measures to repress the working
class.

In the budget, we do not see the assu-
rances given by the previous government,
the assurances to sanction unemployment
dolls. Dollswere given by the previous
government, but we do not ses in this
budget ¢hat the government is going to
respect those assurances and to increase
the salaries of the village panchayats
who are getting very low wages. Govern-
ment §8 not also seriously thinking

to implement land reforms in the State,
The Ruling Party loudly talks of land
reforms, bul i practice we see that lor
the last 30 vears, it has not bern done
in the State.

The landless labourers were mostly
tribal prople.  Their condition o day is
must appalling.  Mostof *hemt e Toreed
to eat grass to-day. The Minimum \Vages
Act has not been implimented  in the
State, Thus | suggest that the Govenn ment
should take neasures to improve  the
appalling condition aof the writal  people
by enforcing the minimum wages and by
implementing Land Reforns At In the
State 70%, of the people are poor [ easants,
Qu of them 40%, are lancless prople, 1
the land is distributed among the landless
people, we can raise their income.  Then
some of the problems of the Swate can be
solved, T suggest that the Gover ment
should take some  such  mrasuns  to
improve the conditicas of the  landless
Labourers and  al<o stop repressive measu-
res being adopted by the  present Geovern-
ment. Many representations were given
to the Government but no consideration
has vet been made, T would request the
Government  through  vou that the
repressive measures . which  are heing
adnpted to-duy mav he stoppee. ¥ hepe
Government will consider all this,  With
this I conclude my speech,

st Fyx vt (sawge ) - Awnefa gy,
ATAAIE faw qEr A A W wRWm o w o
AT awe wew frar &, § 39 F om g S@T
Ffeoaer gurg o F s, feere o
qATT FT qF g7 7E( 91 F1T 37§71 fAw¥ g0
TF 7 A @M 47 & qR W= g w/
i f&  =eq wEw &1 e A ¥ v gm0
afs fawt gr owwl &1 Frf i g g
AT AT TET TS FT TFAEA: QT T EAM |
T AT FiAd & 19 Rel T3, S0 /7 9T &
mefer mwm @1 9T A% W AR
aftsr qaral & 7 AEY A AT SyaHqT W
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s, @ fEevaq: wriTag ) wdd gToad
g1 a&dr |

®/A STl F1 97 fraft —ag At amy
& | At A9 § oAT ARE 2 fRaswr -3
Z ITAT AR N W R T3y wAF
foardi F19®17 T9R ¥ fAu %61 famr w50
ot Af5T wrE 98 A0 & A a0 FAT A
2 QT IR 3w S TIGNT AE & G )
WA F IR H vF TF GeAr qad
m ¢ foa® waar feami Y awd & a=r
g T AWEY AT T WA g AT AMY
TT FFA E

qET A & wOAT H W g d
fxam wreaad ¥ faata fear wrar & M
35 AT ET W Ga7 wr fRgar ) Afwa
37 &1 ¥ ware & faemi wrar g, Fraq
ITF FEAE FIy AT R & AT FIwa } fawe
qfren ¥ g7 333 Zartgrg ¥ fawa 7
7T faga ? fv o S Al awe em
fegramg | T ¥ A A EE, araraz fE
WA ¥ o wrer woar 3, Fra @ fadr swvrd
AT {1 W@ & "I THEETT § qaEag
ot A dTi ATRR & @I #wer Tifge,
ag A wr W}, T 47T & AR gy 7y
# o ®r gt #t osEA@ & §gANw
Faar ffrsw &7 e fang ez frar w1 )
w feafiaat w1 wfius gew Raram, faa &
TAFT AAE AR FI T JTHE G sq A
¥ qEvEsar ¢

F T ® qeFd § A TS KEAT WZAS
g 1 wer x3w wadr fasEr gar wsa ¥ FEfE
T 9 IT FAINT I TN § WIAT AEARHT
I W@ £ 3afAw 9 A & wery
¥ aga fagr mar & 1 & ag P s
g7 g fr 9% v 3@ W oamm o,
fipaiei & gafa oF 0T & ARt A
st a4 ot & auf=a 30T AL FANT F A,
A4 3% WAT Foy 3N &1 qiew frafy Ew
A8 AT H¥AT | 97 AZT @ TWew  # )
TRE WA B F wror A3t TJPA I &
wafay ¥ ger a3 2 o feaed & fag
TOEag & g fear wmo & 3o
gamr wrgar g e ggades & fao ot feardt
¥1 w9qr fear wWrar @, a3 T TWL A
Y far & WIS IF 9gIS g 9% ufw
AN w® AR | T FE A ET
e aifgd e feamt sl & 9y
Tt fod 71 §% AHTE X FT AW IT AT
TR T g g |

FArk gzt ey ST aga wAT @ 0 AW
AW A fawdr a1 Far @ AfFT 77
agr fawst Y wiw Farey @t @A &

traffea wafa & fag fawet fract & 1 @
& T 2 fram ot aag oy & @ A
u—mfrwmrg,qgafrgmg_| WY
fraci #t 3ram gk & w1 o 912 St
Ff IFIN WA TN E ) TH a<s
A A A I wEEwar )

fag o % g SRFakdF
TS FEA A E | A 48 wzar 9w R
g s FEfy F fame 9 A & 9@ ¥
qmfnfaa @ ¥ gr #1242 aw g@m
e e mia & oF arendr A g gAr
at MATH S aw # oIT Sgh O
S A ﬁﬁ-s?n‘ﬂaﬁarm qg
AAT B | WIT 5% A & 1 agt ¥ A
faardt 97 w3 fawan, ¥ &9 &1 e 51 70T
RRAT AT G § | HFA ¥ AT
¥ & fawig = F A0 AU | waAYT
REq AW FT  TOAGTAT A4 A1 47 FAfwq
TOHGTAT FAT F1 TAM AT HERIE G 5T
9o A A A G g, Fow ¥ oyt v wy
qad ¥ | GAr FTA q@AR F faw
IR &I

fgrfesr dad, Sfro @10 1H0 W FFomE
2o FFFT varT 77 9 Atwa fey ofr Twew
I A E T AT A AGA AW I A
gawsal § | gg wg o @ fe wzEmn
AR uF qEAr A § 1 dqAR H wf 3
oq A 8 7§ wAEmE A osEr .
% | g 77 A 3w amw & W, @
qz ANEAC BA & ATATE

ZATE A TLOF AT JAOT FTE T TUA
21 waE T § =T @0 s wEka
FEAT AMGAT £ | AT AT FTHR AcE AV
3T F 77 waear W1 f® W erfa wfw aw
60 T T JAOA, IF FT JATE TC
& Ay 1 oA fagw IREE
I O¥ TEgW

wrfiagT WA A | A AEE
o< uFEEA ¥4E I9 &1y G, 1)@ W@
frer o€ | TH UL AT SO AT FT WEAVORST
¥ qFUF §uEAEE ¥ A A7 4
ofas 2t &+ 9@ wAar aewere @, 4
faw  wdT S WY XA AEr A T
Fq | AT TER AATE 1 ORI Z0EY
A e FT fRa1 | IWOF EGHRIT ET W
TFaTE gAl | W 9T sz Fifgd

g% %1 feafn 1 am o Tga @ WA
g =t daw AUFW §AT 3 dravaEr
s & wIOia d g fE agh miRarE ary
g Wiz oRFaR @Y a7l
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[+ w3z wrd o]
® srfgafedt & qw qarar fF T ¥ 9@
a1 TrE AT A b afe T ¥ o
q 9 A FTY a2 gt 7 | & &9 F Ay a7
mfﬁ&mg:aﬁssw&tmmgl

TH GAT 125 f[aamEs a7 § Fa90
€Y STE TFAATG W T | A ¥ AN,
AT F AGRG HOT A FT WA KT gITAT
H qz wnw gu & famsr w@ fxar wfu-
#ifEt 1 = ggeE fFar T 2 R SR
wrr T @ fE gw Y A/t weiadr a g g
fr To qzérre Arr T AR AT gE AR
W F

a7t & u% e $1 o w4 G99 & o
W= BT 9er ) st EmiFr A g fE
W ORI T o F TS ArT A1 FAT Y
wy u# Pfad 2

T F Y3 AET WA A & I F AR,
aTE F o AT SR AT gl WE
R F & 5o gEE JAAEATE | AT

o & =t ¥
go fro owo Ho ¥ fawrw o @ oW
#feT oA T F 99 F 32 39 faww
fren R T ) wWramE ¥ 1977 &

HATET F oY IFAT qIET ¥ IgA@ & ATy
fer 4 fe qwrd &1 oMY w1\ faoar
AT AT AT 9T & wrmEtee f2ar g
Afsd My A oIx & T THW T IR
TR FOF FTET FZT FT N T R —

A1 F AT F A & fas

Iq AT FH o 41 w3 o fE--
ox &, & af, @ fad

g gme & mwod wg o fe—
o 7E, ¥ adl, 9vE WEn )
T AT AT mEH W

st AR Tag  (we¥w) o wfqoa

¥ wEseZ 206 1 WAACT ®A g0 faA Hur
ST 7 1980-81 FT A7 awe FEr weA fwar
Eowm & @ wwar § | rEHT 2w @
gt qan wea & i gde a1 awe ot agfa
FNM T W AEOE §1 HEE I
AT § W gAR T ¥ w1 ¥0% 65 MY
1 oorer frRmar g 0§ wuAar g e
s foesr w@ar VT & wm g
guEi W & fau s wAar ud § aw g
Z1 Wex Fgw WgaT g | wamd F

FTE AT AT AR A FFAT I | Afwa ow
& TS WY wEerar A faaw @wn, wima

# e IAG GFF AT FEW FTAEI { AT
6 =% 73 ¥ ool wew W o arw
oA ¥ 7 0% 17 & faw Aand f ar ag
¥g faan f& o swvw 1w w0 W wE wwE
4 &1 ram @ AT fred ATt A A Al
& mafa w8 ¥ ATH F WA ¥ 0w &@r
o Faart wk § o g fana qrow faamr
I §% W W w4 A e
F meon ¥ wer WEW ¥ uwme ¥ fraga
wea Aigw f6 a® T oE A @ v
cag 2 v @ wied w1 fea famge
fFarmn 1 ow faEw fama & o wERen
o af@ F 91 A 0 & AT AT AT FLE
i F AF A FOG T IEA T4 FAC 4
o AOF T AT T T AMATTE  SwEeay 9y
TR W e AgRa sy e 1
agi . Hrar af=gi & avw ¥ o= A A St
21 A & S d FTE oY IART WY T g
=7 @ 2 fem @ o) A s &
g g e o Fwwwar g fE
™ T4 qg A B T A wdw Fawe A
o3 FUF T FTCF MuFT 921 famrn g€ 1@
2 Kagm e wm W da @@ ww g
a2 FUOT &7 FET 04T §, q€ I & i
fem @ =few o

zmt maw # 45 foy ¥ s
@ @al & (AU 9gg FOT & Srgeq 81 )

Budget, 80-81, 168
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g X mwarg fFemt wdwm ¥ owg
v G A W wWETE d@ T A |
ak fax swege & 1 g fawr e
@ AR w AT WEPER 8 | FWIC T@D
gifenfadi ¥ wdi ST AR F AT B AR
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F%, 9g A9 AARIAl W& | {swEs)

gumfa w@Rw @ qW 1 [ AEg
famr &, A0 AT FfAm o
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W T3 TN TEA T § 9IE qar g,
ag, fauma ATl ¥ AT FEAFFTTHAEE |
w1 faaw faaew & fr @ fagr @9 os-
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gqr | y(smwER) 0

WA W AT A AT A AT AT w
TR & was PR & W %

o1 fams Efe dafaam st fem e &
YT AE, FAEI R A &, IO fomr & fe
7T X WP A9EIAE Ve Jew @ oar o
ver Wi A1 fagum e i g ar w
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g ufgm G @@ F AT TG AERT
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st gAe ®o NomTAwT : ®T 1977 §
wel & TwT ¥ 3B WK FE M, uE
CEAME i

wad wEE § i $1E a7 o st
LU - S I

18.00 hrs,

d ox AR amEET W@T §1 32
Faufrw da A T F @t war, WAy

AR & é_fwwq:ﬁw&%q“mﬁré‘w#
NEAAT FTH FT G AT |

ot gart 4w ¥ S #faum
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| W EH FRF TR A
@ §, W 13 Y
EL

MR, CHATRMAN . Shri Lhakur
Shivkumar Singh. Tie i+ not here.

Kumari Puslipa Devi Singh,

KUMARL PUSHPA DENT SINGH -
‘Ra‘garhi + Mr. Chairngm. Siey 1
weleorie the Stat’s Bodest lor 1a80-81,
] corr rr‘r-ln H '||-.a|r'|\'w-- E uita ol f\-l.l(‘“'l}'a
Prolesh, my constiturney  being  a
Selieduied Tribes arca, 1 owould Like 10
‘braw you  atteniion o the problems® of
my constituiney.

As there is  sofficient  provision  for
the teibals, harijans ared  the weuker
sections, T strongly ferl that  the 20+
point programme should be implemented
more effrerivelv and cafficient funds
should he  provided hrcause through
this wr could raise the living standards
of the peaple, especially  1he weaker
srctions af the society and for their econo-
mic uphift,

The alldtment given to the tribal areas
should not lapses and should be  utilised
properly. The immedizte task in my
arca is to provide relief to the drought-

affected  prople. The reliel work which
was closed by the previgus Government
should be revived immediately.

There is alse a greal necd w improye
the distribution and supply system of
foodgrains and  other  essential com-
maodities,

Top priority should be given for
drinking water in  the searcity Lreas to
avoid  complication in the comiug
sununrr,

There is no major irrigation mojecl in
my tribal district of Raigiihi. ‘1) Kelo
project was proposed by he  Gove
ernment in 10976, It will  cove 21
villages of the distriet, Tt was kept pend-
ing by the previous Goveriment. Ay
present it is pending before the Ceniral
Water Commision. I reques un
carly clearance nd an expeditions action
on if, becausc, il this irrigation projeet
is completed, 11 will be 4 great Yeoon o
thousands of furmyis in my constituency,

Thi* L and order situation i~ improv.
ing in the country and conbdence s
ereated in the masses. bt 1, request
you, Sir, that morr func: ghould be
F-;uvidcd for the protectson of the 1ilals.
rarijuns and other mincrities,

There ig a vast unemploymen problrm
in my conuituency, and I think that
this should be minimised by starting a
major industry. 1 think that one reuon
for unemployment is due o growing popu=
lation which should be checked not by
force but by persuasion.

The Drpartmental Telegraph Office  in
Raigarh was included in the lasi Budget
but no work has been started. 1 request
carly action.

In rrgard 1o Education, accommoda-
tion problem is almming in my diswict
for inbal students® hastels. 7 request
that more funds should be provided for
this purpose. I hope, Sir, that ail these
points will be taken into  considerntion,
for taking  action: Thank you,
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dY aey ¥ ger faav ww @y 3R 97 A1 e
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“DRAUGHT AND FAMINE CRITI-
CAlL HALF POPULATIONS AFFE-
CTED RELIEF WORK MOCKERY
PAYMENT IRREGULAR STARV-
ATION DEATHS BEGUN EXAM-
PLE VISHAL LODHI VIRAJ PIP.\-
RIA DISTRICT PANNA AND HA-
RCHARYA CHAMAR VIRA]) ATA-
NYA DISTT PANNA DIED STAR-
VING ONE MONTH—-HOMIDAJ!"

adt 7, =kew are €femr ¥ wrimGiEs A
I OWE X UNd & W I @ oY OF
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7?¥ 21 WA HAY wiwg F rW oaw F7
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R |
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19.¢c® hrs.

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): Mr, Chairman, Sir, at
the outset. ] wou'd like 10 degl with
the ohiection raised by my esieemed (riendd,
Mr Shejwalkar yegarding the validity and
the propricty of tle proclamation. [
would like to tell him that people living in
glass houves should not throw siones at
others, Apart from that, validity and the
proprirty of it is going to be debated in this
House in 4 tull measure when the pre-
clamation isdiscussed. The whole ques-
tion is going to be fully debated. Perhaps,
Mr Shejwalkar wanted to have a dress
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[Shri R, Venkataraman]

rehersal of the later debate and he has
rais2d this, T can very briefly  inform the
House that both uader the Constitution
and under the decision of the Supreme
Court, the judicial precedent and by political
practice, the dissolution has been justifizd.
Furrthrmore, Mr Shejwalkar said : how
can you present this Budget without the
proclamation being approved ?

'SHRT SUNIL MAITRA: We raised the
question of propriety, not legality.

SHRI R, VENKATARAMAN : 1 have
an answer for it, In the past also
this was douc.

When Karnataka Assembly was dissolved
the proclamation was issued on 27th March,
1771, the proclamation was laid on the
Table on 29-3-71, the Budget was persented
on 27-3-71, the vote on account was passed
on 2a 3-71 and the proclamation was
approved on 24-5-71. This was earlier in
1971.

ISHRI N. K., SHEJWALKAR : Don’t you
make a distinction between the dates ?
1t was at the end of March.

SHRI R, VENKATARAMAN : The
point i3 whether it is legal to present
to vote on account.

SHRI N. K. SHEJWATKAR :There
are two things, legality and propriety.

SHRI R, VENKATARAMAN : Twill
reply to both.  1f you concede the first,
viz., legality, T will then come to propriety.
You said both and now you seem to be
<hifting your ground.

SHRI N. K. SHEJWALKAR :Iam
no: shifting my ground.

SHRI R. VENKATARAMAN : So
far as the propricty is concerned,
under the law, the proclamation is valid
for two manths and during that period,
a vole on account can b~ presented with-
out anv impropriety. This has not only
bren established here. [ can. if I have
the rin, quote Shakdhar’s interpreta-
tion and T have also the precedents,
1 willleave it at thatand sav thatin this
mattrr, Mr. Shejwalkar, at anv rate
cannot complain  whatever  may be
the views expressed by others.

Now [ will com= and deal with the
main Budget. This Budget provides
for a plan outlay of Rs. 50356
crores and in  this outlay, power gets
Rs. 205 crores, Irrigation gets Rs. g2-10
crores and  agricuiture  gets  Rs. 84
crores approximately. The distribution
amongsl the various items appear
to be very rcasonable taking into

account the needs of Madhya Pradesh,
1 do not find any criticism offrred in
this House with regard to the inier-se
distribution of the allocations. There is
one point, which has really worried not
only the opposition, but the Government
also, piz., the drought situation. So far
as the drought situation is concerned,
the Government  have made  special
efforts to rush a lot of food assistance to
Madhva Pradesh. The normal food
for work assistance to the Stale is
1,30,000 tonnes, but as a spreial assist-
ance, we have allocated 1,65.000 tonnes
of fuodgrains, in order torclieve 1he
drought affeeted prople.

Again, the Central Government has
provided Rs, 21-5 crores as plan assis-
[tance for drought relief. The very fact
that we have provided so much relief
shows that the distress is great and that
everything should be done 10 relieve and
alleviate the distress of the  people, 1
would only say that jn this matter all the
parties should ecnaperate  and see that
the relief reaches the people.  Merely by
allocating all the food, all the resources
-and moncy, it does notfpso faclo means that
it reaches the people. In order that it may
reach the people, every effort shoyld be
macle by voluntary agrncies and others to
see that the assistance reaches them,

AN HON. MEMBER : What about
the Central team’s report ?

SHRI R. VENKATARAMAN : I
have no report of that kind. It is difficult
for me to comment because in the ahsence
of a report of that kind with me, it would
not be possible for me to <ay anything. I
do not want to say, it is all false, T
do not know. Therefore, I will not
say that.

Now. ] would like to deal with some of
the points raised by the hon. Members,
Shri Basudch  Acharia made a  very
valid point. He said that relief employ-
ment must be provided not through con-
tractors  who exploit the persons  but
should be done directly. T entirely
agree with him. 'Wr have in our own
days also fought against employment
through contractors. I am happy 1o
say that the Committer of Secretaries
who recently  toured the affrcted arcas
have directed that the maximum amount
of emplovment should he provided only
through the muster rolland not through
the contractors. A direction has been
given to that cffect.

There was a point raised about the
irregular and in ad=quate supply of electri-
rity . The Plan provides for Rs 205 crores
for electricity in the year 1980-81 and efforts
are being made tosecure greater generation
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and also to ensure regular supply through
the distribution system.The hon. Members
are aware that our power stations, parti-
cularly thermal power stations, are not
working upto canacity. We are trying to
imorave their efficiency. We hope that this
little snag will be soon 8=t right.

There was also a point made that there
are malpractices by bidi manufacturers
by farming out bidi manufacture to  small
people and then taking it back and selling
it. Not only in Madhya Pradesh but also
in other places the Government have recei-
ved such complaints. They are under
examination,

Shri Dalbir Sing raised the question of
inadequate  exneaditure  on irrigation.
The provision for irrigations like this,
In 197980 the provision for major irri-

gation was Rs, (3.25 cror s, Now the major

and madium  irrigation provision iz Rs,
qz*10 crores For minor irrigation, the
provision in (n79-Bo was Rs, 20,2 crores
and now it has bevn raised toRs 365 crores,
The Planning Commission has  further
agreed to raise the outlay in respect of
irrigation and power, Some of the major
projects which have been taken up are the
Mahanadi, Bansaegar, etc. 1 am also  happy
1o inform the House that a few major
projeces are heing posed for assistance from
the international agencies for foreign
aid.

Shri  Shejwakar suggested that an  effort
thould h* made to push uy the income
from Trnclu leaf. and other forest produce.
In the budget which has b=en  presented
to the House, the detailed estimates willshow
that the income from forest operations has
been increased [rom Rs, 11947 erores in
1979-80 to Rs, 140 66 crores in 19%-81,
He also mention=d & frw items of munerals
on which rovalty should be Mmerrased.
It is o matter for negotiation.

Som=~ M~mhrrs have drawn attentionto
the backwardness of certain areas from
which thay come. Al would snggestin
respect of that is that itshould be taken up
with the State Government when (he re-
gular budger is presented,

Shri Motilal Singh has suggested that
asurvey of the irrigation potential of certain
arcas  should be undertaken. This
also 1 suggest, i nota matter which can be
decided here; it should be taken up with
the State Covernment.

Kumari Pushpa Devi Singh in her maid-
“n speech, raised a very important guestion
about adequate provision for tribal areas, 1
amthappy to inform the house that the Plan
provision for 19%0-81 provides for Rs. 147
crores approximately as tribal plan; this
IS In comparison with Rs. 119:22 crores

that had been provided in the Revised
Estimates for 1079-80. Fverv cffort  will
br made to ensure eifective utilisition of
these funds,

Crrtain  points were raised  particolarly
about  the tribals and their right to
manufacture their own liquor. T am imable
to give any renly immediatelv. but if there
has been  any pratice and it has
been wrongly or even  inadvertently
changed, Government will look  into
this  and  decide  the matter.. .

SHRI ARVIND NETAM (Kanker) :
From 15t April there is 4 legal complication
after taking possession of the liquor shops.

SHRI R. VENKATARAMN : Nnow
that T have been made aware of the
urgency ofthe problem, 1 shall look into
this matter as early as possible.

SHRI RAM PYARE PANIKA /Rnhert-
«gnj): Not only Madhya Pradesh but all
the tribal areas of the Counitry. (Interrup-
tions)

SHRI R. VENRATARAMAN: The
demands seems to he very popular,

1 thank the House for the very valuable
suggestions which they have made, and 1
am sure that they will be borpe in mind
by the departmental  officers who have
taken notes ;

1 am sure they will be taken note ol and
looked into adequately.,

MR. CHAIRMAN : I shall now put the
DNemands for Grants on Account in res-
pect of Madhya Praclesh for 1980-81 to
volre,

The guestion is:

“That the respective sums not exceeding
the amounts on  Revenne  account
and  Capital  Acconnt  shown in
the third rolumin of the order paper,
he granted 1o the President out of the
Consolidared Fund of the State of Mad-
hyva Pradesh, on aceonnt for or 1owards
defraying the charges during the vear
cnding on the gist day of Mareh 1581
in respeer of the heads of drmands
entered in the second column  thereof
against Demands Nos. 1 10 43."

The motion was adopted

MR. CHAIRMAN : T shall now put the
Sppplementary Demands for Grant. in
respeet of Madhya Pradesh for  1030-80
Lo vole |

The question is :

“That the respective Supplementary wums
nnt exceeding the amounts on Revenue
Account and Capital Account shown in
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the third column of the Order Paper,
be granted to the President out of the
Consnlidated Fund of the State of Madhya
Pracdesh, to defray the charges that will
come in course of payment during the
year ending on the 31st day of March,
1980,in respect of the following demands
entered in the second colunm thereof—

Demands Nos. 1 to 4, 6 to 11, 13,
17 to 24, 27 to 30,
32 t0 35, 40, 41, 43.”

The motion was adopted.

19.12 hrs'

MADHYA PRADESH APPROPRIATION®
(VOTE. ON ACCOUNT) BILL, 1afo

THE MINISTER OF FINANCE AND

INDUSTRY (SHRI R. VENKATARA-
MAN : I beg to move for leave 1o intro-
duce a Bill to provide for the withdrawal of
eertain sums from and out of the Consolida~
ted Fund of the State of Madhva Pradesh for
the strvicesof apartof the Financia year

1980-81,

MR. CHAIRMAN : The guestion is :

“That leave he granterd to introduce a

Bill 1o provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Madhya
Pradrsh for the services of a part of the
financial year 1980.81."

The motion was adopted.

SHRI R. VENKATARAMAN : I irtro-
ducet the Bill.

1 bea to movet :

“That the Bill to provide {or the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of
Madhya Pracdesh for the services of a part
of the financial year 1980-81, be taken
into consideration."

MR. CHAIRMAN : The question is:

“That the Bill to provide for the with-
drawal of certain cums from and out
of the Consolidated Fund of the State of
Madhya Pradesh for the services of a
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part of the financial year 1a80-8,
be taken into consideration.”

The motion was adepted.

MR. CHAIRMAN : Now we take
claus+ by clause,
The question is :

“That cliuses 2, 3 and  the Schedile
stand part of the BiL"

T he motion was adopted.

Clauses 2,3 and the Schedule were added 1o
the Bill.

Clause 1, the Enacting  Formula and  the
Yitie were  added 1o the Bill,

*SHRI R. VENKATARAMAN: Sir, | beg

to move 3
“That the Dill be pass. d.™
MR. CHAIRMAN : The question e
“That the Bill e passed.”

The motion was adopted.

19.14 hrs,
MADHYA PRADESH APPROPRIA.
TION BILL*, 1980

THE MINISTER OF FINANCE AND
INDUSTRY

SHRI R.VENKATARAMAN: Sir. Ibceto
move for leave to introduee a Bill to authori-
sc paym-nt_and appropriation of certain fu-
rther sums from and ont of the Consolidated
Fund of the State of Madliya Pradesh for the
service® of the financial vear 1970-fo.

MR. CHAIRMAN : The Question s :

“That lrave be granted to in‘roduce a
Bill to authorise payment and appropri-
ation of certain further sums from and
out of the Consolidated Fund of the
State of Madhya Pradesh for the services
of the financial year 1979-Bo. ™

The motion was adopted.

SHRI R. VENKATARAMAN: liniro-
ducet the Bill.
SHRI G. M, BANATWALLA (Ponnani):
you have sufficient money to-day, Why no'
you come on Monday ?
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t+ Introduced|Moved with the recammendation of

the President.
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